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SHRI JYOTIRMOY BOSU (Diamond 
Harbour): One question. What aboiit
the award on the salaries of the Railway 
-employees . (Interruptions)
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SEAWARD ARTILLERY PRACTICE 
(AMENDMENT) BILL

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B. 
PATNAIK): Sir, I  move*:

"That the Bill further to amend the 
Seaward Artillery Practice Act, 1949, 
as passed by Rajya Sabha, be taken 
into consideration.*’

This is a simple Bill. For the efficient 
functioning o f  our Navy, it is necessary 
th a t there should be frequent practice of 
artillery and coastal firing. The present 
Act authorises the State Government to 
issue the necessary notifications in this 
Tegard. It is also provided in the present 
Act that dear notice o f two months is 
ticcessary if special practice takes place. 
15.50 b n .

[SHfti SEzhiyak in the chair.']
For simplification and efficient function-

ing of the Navy it is necessary that the

Act is amended to empower the Central 
Government to issue the necessary notifi-
cation instead of the State Governments 
It is also provided that if the Central 
Government finds it necessary to empower 
the State Governments in this reaped to 
issue the notification, they can also do so. 
Secondly, this period of two months is 
proposed to be reduced to two weeks only 
All these are necessary, as I have already 
Said,, for the efficient functioning of our 
Navy.

With these words, I move.

MR CHAIRMAN* Motion moved

lh a i  the Bill further to amend the 
Seaward Artilleiy Practice Act, 1949, 
as passed bj Rujya Sabha, be taken 
into consideiation.”

{■SHRI M ADHURY\A HALDAR 
tMathiiupui) Mr Chairman, Sir, the 
ameiKlint; Bill that is under consideration 
of the House seeks to reduce the period 
of notice from two months to two weeks 
The reduction m the period of notice as 
is stipulated, is indeed not a  very serious 
matter but the thing that really matters is 
that instead of domg artillery practices on 
the shore, it would have been better if 
some alternative arrangement could be 
made so that the people of the coastal 
areas or those who use the coastal sea 
are not affected adversely by it. In  the 
whole of the coastal area nay the whole 
of the country is seething under the feel-
ing of frustration. This feeljuog is being 
provoked and fomented (interruption—  
it is in your mind)—no it is being en-
gineered by the Congressmen. Sir, if we 
look at the different States, then it 
would be clear how this Government is 
trying to suppress the people through the 
CRP and the military forces. The voice 
of people’s anguish and frustration is 
sought to be throttled by the use of force

Sir, the coastal people, in fact the entire 
masses of the State of West Bengal know 
how atrociously the military to d  CRP 
forces had behaved with them and they
are scared of them. Through this
present Bill that i« through the

^ o y e d  ^ b  the recommendation of fee President, 
f  The origin*} speech was 'delivered b  Bengali
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Artillery practices the Government will 
further threaten them through a show 
of their might with a view to instilling in 
them a sense of fear so that they are 
never able to raise their head or voice 
their protests against this Government.

On the coastaJ area, it is a common 
knowledge, that the poor fishermen go to 
the coastal sea to catch fish which is 
theii only means of livelihood. Thi& 
they do all through the year. They 
have no other means to fall back upon 
to keep the wolf away. If the artillery 
practice continues for some time then 
these poor fiishermen will denied their 
means of livelihood and they will starve. 
Tbe Bill says that “compensation” will be 
paid for losses but it has not been speci-
fied as to whom it will be paid nor does 
it sa\ how much would the quantum of 
this compensation The Bill only says 
that the compensation will be at the 
minimum rale. It is known to every 
one that the compensation that the Gov-
ernment pays for anything is always a 
meagre amount and 1 do not know how 
much more meagre it would be when paid 
at minimum rate The lack of clarity 
makes the situation all the more worse. 
The poor fishermen as the result of the 
practice will lose their job foi quite some 
days The fish will not go to the market 
and this in turn will make some more 
people jobless and at a time when the 
prices of commodities are soaring high, 
the price of fish will be kicked up fur-
ther owing to 1he fall in supply. But 
the Bill does not clearly say as to whom 
the compensation will be given. Will it 
toe given to the owners of the land which 
may suffer as a result of the practice, to 
the poor fishermen who will lose their 
fobs or the buyers who will be forced to 
buy fish at a higher price? I am sore Sir, 
like all 6ther promises of this Govern-
ment this provision for “compensation'’ 
will be a big hoax on the people will rea-
lty suffer and the poor fishermen will 
Ufcver he compensated. The word will 
remain a dead letter on the Statute book. 
I am therefore Sir, opposed to this Bill 
and I feel, as I  have stated earlier that 
it would be better i t  we can have these 
artillery practices in the far off sea in-
stead of at the shore. With these words, 
Sir, I  conclude.

f W  m  (*tfTT) • w n
^r?«nr srs* |  1 w r f r  

t i

MR CHAIRMAN: The bell is being
rung now there is quorum. Shri S M. 
Banerjee

SHRI S M. BANERJEE (Kanpur)' 
Mr. Chairman, Sir, the hon. Deputy 
Minister explained that this Bill is neces-
sary because artillery practice is a must 
for army men. But I fulJy agree with 
my hon. friend who spoke before me 
that sometimes any land taken by the 
army in tbe name of artillery practice is 
completely misused I am talking of the 
seaward artillery practice.

In many cantonments, e.g. Babina Can-
tonment in L P and other cantonments, 
where lands have been taken bv the Gov-
ernment m the name of artillerj practice, 
thc compensation paid to the peasants is 
far from satisfactory. There is clause
9 which says •

“(c) thc minimum rates at which 
compensation shall be payable unier 
sub-section (3) of section 6, and gen-
erally regarding the making of claims 
for compensation, tbe procedure to be 
followed by the authorities granting 
the compensation, the expeditious set-
tlement of claims and the filing of 
appeals from original awards of com-
pensation;

(b) the principles to be followed in 
assessing the amount of compensation to 
be awarded under this Act:”

Every matter is not referred to the arbi-
trator. I know in Cbaundpur, Balasore 
and other places where land has been 
taken for practice purposes, the compen 
sation has not been paid to fishermen 
whose only livelihood was dependent on 
those lands. 1 wish to know from the 
hon. Deputy Minister who comes from 
the same State where Chaundpur and Ba-
lasore are situated as to what has been 
done in those cases.
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[Shri S. M. Bannerjee]

T M .  where there is constant practice 
of this sort, there is also a 'danger of los-
ing lives of some persons. It is only 
paper that it is announced three o r four 
times before the practice takes place that 
the persons who are residing in the neigh-
bourhood should not move out in that dir-
ection. What happens? I would like 
to know from the hon. Deputy Minister 
whether it is not a fact that m many 
places, some persons have died, some 
children have died, only because they were 
not properly informed. No compensa-
tion was paid on the ground that a  pro-
per notification was issued and an an- * 
nouncement was made and that it was 
fault o f the people, not of the army.
I  want our army to practice regularly, 
but, Sir, these are the few problems which 
arise out of that, and I wouFd request the 
non. Minister to throw some light on 
these.

16 hrs.

Moreover, especially in the cantonment 
area, patches of land where anything can 
be cultivated are taken away in the name 
of this. Also, business has been star-
ted by some people. Big money hands 
are  involved in this. They try to have 
this gathered and the metal is sold in 
the market. Small boys and girls 
are paid just 25 or 50 or 80 Paise per 
day and throughout the day they go on 
collecting that metal. As a  result of 
that, there are cases when these small 
children had fallen victims to  firing. X 
give these instances which are borne by 
facts. Such cases have happened in many 
cantonments, specialty in Babina and Jul- 
lundur...........

AN HON. MEMBER: Not Kanpur?

SHRI S. M. BANERJEE: I try to
save those people; otherwise such instan-
ces wouTd have happened there also.

These matters will have to be taken in* 
to  consideration before jfetssing this Bill. 
What are the safety measures for the 
people? Only a notice wilt not save 
the people. After < all. notice is not 
properly given tfcrewifrow the city. Speci-
ally Jfcwe small boy* who m
edgaged by money hands fo r collecting

the metal fall victims to  firing. As 1 
said, these children collect the metal and 
give to the looney hands who make a  
fortune out of it.

I would like the hon. Minister to tell 
us what is going to be tite future practice 
and how people are going to he warned 
and saved, and also what would be the 
compensation, whether it will be the then 
market rate. Whatever may be the Con-
stitutional Amendment, m the case of in-
surance, the compensation was raised from 
Rs. 22 crores to 38 crores. In thc case 
of big people, it is always raised; whether 
it is the market value or whether it is 
fixed amount of compensation, whatever 
may be the case even after the Constitu-
tional Amendment, those bip people never 
stand to lose. What about the small 
peasants’* Will they be paid compensa-
tion on the basis of thc real value of the 
1and*> Also the paddy part should l?e 
taken into consideration.

With these words, I conclude, 1 re-
quest the hon. Minister to reply to the 
points that I have raised.

SHRI MOHANRAJ KALHNGARA- 
YAR (Pollachi): While speaking on the 
Seaward Artillery Practice (Amendment) 
Bill, 1972 I would like to point out that 
this Act was amended in the year 1949; 
it is nearly 23 years since this Act was 
passed. I would like to know from the 
Minister why, for 213 years, there was no 
talk about this amendment, why now 
they have brought forward this B ill The 
Minister should tell os whether, all these 
years, the artillery practices were going 
on smoothly or whether the Ministry 
had received any complaints that some in-
cidents had taken place. In  the State-
ment of Objects and Reasons, in the 
third line it is mentiooed, ‘No such noti-
fication can he issued by a State Gov-
ernment until the expiry of two months 
from the date of the first notification*. 
We have been having two or three emer-
gencies rod practices were going on ia  
some of the coastal parts o f M a  and 
then* is no need of Amending the Act
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course, when the emergency is there fre-
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quent practices should be conducted and 
are being conducted by the Navy. So, 
the two months* period may be too long. 
For this they can just amend the rules 
saying 14 days is sufficient for notification 
by the State Government. So, for this 
there is no necessity of amending the 
Act.

The hon. Member who spoke previous 
to  me mentioned about the compensation 
if there were any accidents. 1 would
like the Minister to be specific about die 
amount which would be paid if there were 
any accidents.

Finally, I would like to know before 1 
conclude, if theie were any occasions when 
such accidents have taken place during 
this period and what is fhe main purpose 
in bringing this amendment.

w a  ( a r c )  :
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SHRI p. K. DEO (K alahandi): I take 
this opportunity to congratulate the hon. 
Deputy Minister, the sole representative 
from my State, who has now adorned the 
Council of Ministers and has taken upon 
his shoulders this important portfolio 
Sir, even though die Bill is so simple, it 
envisages two important changes, that ist 
the power off the State Government is 
being taken over by the Central Govern* 
ment and secondly, the period of notice 
prior to notification is being reduced from
2 months to 15 days.

Sir, this is a question which vitally in*
terest the people of the coast and I do
not think how far it is proper for the
Centrtl Government to carry the message 
o f their intention, of this naval practice 
to  the people of the coastal ansa without 
the aim of the State Government They 
now eliminate the State Government, even 
0 t0ttf&r the  $tafe Ooweroment Iftaft agree* 
to fbfe unending Bill. How far they will

be able to carry this message to the peo-
ple there without the aid cK the State 
Government is a  very big question. For 
any artillery practice, life hazard is there, 
especially with our increased maritime 
and fishing activities mostly in the Cast 
Coast.

I would also like to know how far the 
Minister considers it sufficient that even 
15 days piior notice would be enough 
for the fishermen and for the other ships 
to shift to safer areas. I think it is a 
retrograde step and I request that the 

. Minister should hVtve a second thought 
over it

Regaiding thc question of compensa-
tion also, 1 would like to reiterate the 
demand made by the pievious speakers 
Compensation has become a dirty word 
in our Constitution, but even then, as it 
affects the small people and their live 
lihood, I would submit alternative liveli-
hood ftas to be piovided to them for that 
peuod, so that the fishermen etc. will not 
be kept out of job because df these exer- 
ciscs.

Since the Deputy Minister comes from 
my State, I take this opportunity to bring 
to his notice a sinister move made by the 
Centre to transfer some of the testing 
projects that are proposed to be had at 
Chandbali on the Balasore coast. There 
is la proof and experimental centre at 
Balasore on the Orissa coast, and that 
was considered to be the best site, and it 
has been functioning there since 1896 
Since 1967 there has been enough enlarge-
ment of its activity, and the number of 
the civilian personnel employed there has 
increased from 300 to nearly 700. Shri 
P. C. Sethi was the Minister for Defence 
Production before, and now Shri Vidya 
Charan Shukla Is irt charge of it. to  
the meantime, they had a  project some-
where near Itarsi for testing the artillery 
at la cost of nearly Rs. 12 crores. Since 
theij, I  find that a systematic attempt has 
been made by the Centre to shift that 
centre or some of the t ilin g  projects 
which have already been sanctioned for 
the Chandipor testing centre to !t4*U> ant 
as a result, the Committee of the De-
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fence Ministry on personnel have recom-
menced that there is surplus staff of nearly 
106 people and they should be retrench-
ed, Ah the problem of unemployment 
has been a burning one, to retrench near-
ly a hundred civilian people from Gbandi- 
pur in Balasore district which has been 
worst affected by drought and by cyclone 
this year would be giving la death-blow to 
the local people. The hon. Minister may 
easily give the answer that as it is the 
report dt an official team and he is only 
a layman and they are the experts, there-
fore. he cannot go over their heads, but 
such a plea is not going to satisfy us, 
because the official team never visited 
Balasore, but sitting somewhere in Cal-
cutta or Delhi they submitted their re-
port. That report has also been accept-
ed by Dr. Nagchfaudhuri who is supposed 
to be an expert on the subject. Even 
then, if there were any attempt by the 
Centre or the Defence Ministry to shift 
some of the testing projects which are 
scheduled to be had at Chandbali of 
Balasore district, then it would be a direct 
challenge to the youth of Orissa and they 
cannot swallow this bitter pill

When there was a change of Govern-
ment in Orissa, we thought that Orissa’s 
interests would be safeguarded, and more 
Central undertakings would be establish-
ed there. But we find that even what 
was established in the British days is 
now going to be removed elsewhere.

I would like to point out thai since 
June, J972, the following testing projects 
have been shifted, namely the Bomb 8 
MB-Morfar-RE, primary charges and se-
condary charges and primary cartridges 
and tail units. Bomb 120 mm. B-Mortar- 
Primfcry charges and secondary charges 
and primary cartridges and tail units, and 
propellant for Round 105 ADDST nor-
mal charges for radius 25.

Similarly, there is a long list of these 
tenting projects which should have been 
fired at the Balasore coast into the sea 
but which are being transferred elsewhere.
I t  has been proved that in the Itarsi test-
ing centre, some of this apparatus did not

work satisfactorily. As a matter of fact, 
some of the fuses to d  tail units have 
been returned from Itarsj to Balasore. 
Under the circumstances, 1 respectfully 
submit to the Minister that he should 
safeguard the interests of Orissa and give 
a categorical answer that there will be 
no shifting of any of these testing pro-
jects from Balasore, secondly, that there 
would be no retrenchment of the civilian 
personnel who arc being employed there 
and thirdly, that instead of shifting anv 
of the testing projects fiom B'Uiore, the 
testing projects there will be doubled, as 
it is considered one oft the most suitable 
projects an<j has been established and 
h&$ been functioning most satisfactorily 
since 1896.

With these woids, I request the hon 
Minuter to give a satisfactory reply to 
these queries.

SHRI B. V. NAIK (Kanara)- Mr 
Chairman, very recently, about a fort-
night back, on the coast of M>sori» out- 
sjde the district of North l&unara in an 
island called Nctrani, one of the unbuist 
shells belonging to the Indian Navy was 
spotted by some 14 people. All these 
14 people weie killed, virtually smashed 
to smithereens. I wonder whether the 
Ministry of Defence or its naval wing is 
awaie of this incident.

This was &n explosive that was found 
at a distance Of approximately IS miles. 
This was the site of the naval exercises 
during 1972. I would like to konw whe-
ther there is a search being carried out by 
the naval personnel particularly after the 
exercises ‘are over and thereafter the en-
tire area of the exercises combed clean, 
because as far as press—and other factu-
al—reports go, these simple fishermen 
who went there to oftcr homage to 
some durgj as well as. temple did not 
know what the shining object was.

I would request the hon. Minister to 
investigate this specific case in which 14 
innocent lives were destroyed for reasons 
which I  would not as yet call as their 
carelessness, but something has been mis-
sing by way of after-care, after the ex-
ercises have been carried ont.
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tShrl B. V. Naik]
tn  this context, the local authorities, 

■whether it is the local district magistrate 
o r other authorities, have a better and 
m ore intimate knowledge. Now that the 
Indian sea coast is becoming more and 
more populated by mechanised vessels (or 
•fishing purposes, 1 think a tremendous 
amount care will ftave to be exercised 
by our naval personnel before they get 
into this kind of exercise. The mere fact 
o f the Central Government being autho-
rised to issue the notification for carry-
ing out the exercise should not blind 
them to the fact that the local authorities 
also know very much about the coast-
line the fishing habits of the people and 
the conditions prevailing in the coastline.

Therefore, whfle welcoming this Bill, 
I  urge upon the Centre and the hon. Mi-
nister to investigate this case in which 14 
innocent lives were lost in Netrani 
island on the Mysore coast and see that 

43w naval personnel undertaking such ex-
ercises take due care in taking the best 
advice possible from the concerned local 
authorities.

TH E DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): I  am beholden to hon. 
members for their enlightened observation 
on this Bill. The amendments are more 
o r less enabling ones. There is nothing 
alreming ‘about them. They are not go-
ing to  give more powers. The powers 
are there already with the Government 
and no more powers are being conferred 
by these amendments.

Wherever there is a navy, in which-
ever country it is, these exercises are there. 
This is nothing new in our country. So 

there  is no question of terrorising the peo-
ple where these exercises are found to be 
necessary.

Regarding the compensation, many hon. 
Members have observed that due compen- 
afctkra is no t being paid to  the people. No 
«uch instance has been brought to the no-
tice of the Government where due com-
pensation is not paid. In  fact, the amount 
o f  condensation as fixed by the State G ov. 
crnment* according to some procedure is 
gftid by the Central Government The

Central Government does not fix the am -
ount of compensation. I t is the State Gov-
ernments which fix the amount of com-
pensation, and the Central Government 
pays after the amount o f compensation is 
fixed by the concerned State Govern-
ment.

Only in two cases <have the Central 
Government paid compensation. One in 
Tamil Nadu where Rs. 1,100 and odd 
was paid and in another case, an amount 
off Rs. 13,000 and odd was paid. No 
other case has been brought to the notice 
of the Central Government for the pay-
ment of compensation.

This amendment also does not give to y  
further power to the Central Government 
which it already does not have nor does 
it take away the power of the State Gov-
ernments concerned for fixing the pro-
cedure for the payment of compensation.

Regarding the other points which have 
been brought to our notice in this debate, 
in particular, Mr. P. K Deo has spoken 
about the proof and experimental station 
at Balasore, this Bill does not deal with 
the proof and experimental establishment 
at Chandipur in Balasore district. It is 
more or less the cofestal batteries which 
arc involved. So, the proof and experi-
mental establishment does not come into 
the picture so far as this Bill is con-
cerned.

Regarding the apprehension expressed 
by an bon Member about the inconveni-
ence caused to  the fishermen, I may say 
that there are adequate steps taken in 
this measure for giving proper notice to 
the fishermen concerned. 15 days' is given 
in the place of two months’ notice only 
in the interests of efficiency, and 15 days 
notice certainly is not a small period to 
give proper and adequate warning to  the 
fishermen concerned or to the people who 
inhabit a particular coastal jaarea. Be-
sides, this practice concerns more o r less 
the surface of the sea and not much land.
So, there i« no question « l  putting the peo- 
pie to great inconvenience a« far as this 
amendment goes.

Regarding the cantonment artas, I  am 
'afraid this Bttl does not concern the can-
tonments and so I  cannot enlighten the
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end about the cantonments.

The hon. Member Mr, Nalk raised a 
point regarding the lives ; lost by fisher-
men in the bursting of naval shells. This 
does not concern this Bill, but this the 
Government would investigate into and see 
that steps are taken to compensate the 
people.

SHRI D. N. TIWARI (Gopalganj): Does 
not the Ministry have any information?

SHRI J. B. PATNAIK: No information 
is there with m e now. We are discuss-
ing this Bill, and this has nothing to 
do with this Bill.

Mr. Mohan Raj spoke about the neces-
sity cK this amendment. As I have ob-
served this has become necessary in view 
of the fact that our Navy must function 
more efficiently and therefore the Cen-
tral Government Should be empowered 
to give proper notification, and not the 
State Government. The period should be 
reduced from two months to 15 days. 
According to  the Defence of India rules, 
no notification is necessary. Now the 
Defence of India Rules is being substi-
tuted. This amendment is brought for-
ward so that proper democratic function-
ing is there. With these observations I 
move that this Bill be taken into consi-
deration.

MR. CHAIRMAN; The question is:

"That the Bill farther to amend the 
Seawall Artillery Practice Act, 1949, as 
passed by Rajya Sabha, be taken into 
consideration.”

Page 1, line 4,—

for *‘1972’* substitute “1973’* (2)
{Shri y. b . Patnaik)

MR. CHAIRMAN: The question is:

‘‘That clause 1, as amended, stand! 
part of the Bill.”

'  The motion was adopted

Clause I, as amended, was added in the 
B ill

Enacting Formula

Amendment made:

Page 1, line 1,— 
for “Twenty-third” substitute “Twenty- 

fourth” (1)

(Shri /. B. Patnaik)

MR. CHAIRMAN: The question is:

'T h at the Enacting Formula, as 
amended, stand part of the Bill.”

The motion was adopted

The Enacting Formula, oar amended, was 
added to the Bill,

The Title was added to the BUI.

SHRI J. B. PATNAIK: I  move:

“That the Bill, as amended, be pass- 
■ ed.” '

MR. CHAIRMAN: Motion moved:

“That the Bill, as amended, ,pws^o 
ed/*' ■

The motion was adopted

l i ie r t  SM tm ’
t te  quis- SHRI JYOTIRMOY BOStf i(SPiaiH»̂

Harixmr): t  have been ohce:;|« a tiri^ ^  
in the coastal battery practices and I 

part of have now to speak enbehalfof the peo- 
. jpte who suffer as a result <>f When , 

® t a k e : i; i ^ ; ' ^ / ' ^ m e n :
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[Shri Jyotirmov Bosu] 
their jab, which is their only source of 
livelihood. I’ov. do the Government pro-
pose to compensate those who ‘are forced 
to refiam from their only source of live-
lihood as a icsult of this practice? These 
are working people. I am not talk-
ing about the Indian CaibUc whose fish-
ing vessels may be doing fishing, nor of 
th© fishing vessels of the Imperial Tobac-
co. I am talking about the « mall fisher-
men, small boatmen who are prevented 
fiom pur<>uing their daily vocation It 
huitt tbeir fundamental rights; you are 
preventing a man from pursuing his legi-
timate sourcc of livelihood How do you 
propose to compensate them? These poor 
people cannot afford to go to courts and 
bring a writ pe'ition against the Govern-
ment. Thc Government should suo motu 
com? forwatd and say that if as a result 
o f coast battery practice the boatmen and 
fishermen are prevented from doing their 
job they would be ’adequately compensat-
ed for that period of time.

SHRI J. B, PATNAIK: For this, ade-
quate provision is made in the Act The 
District Magistrate appoints a Revenue 
Officer to go to that particular place and 
investigate into the cases of persons affec-
ted, whether they are fishermen or culti-
vators and a compensation is fixed. If 
the affected person is not satisfied with the 
rate off compensation so fixed, he can ap-
peal to the District Magistrate and the 
District Magistrate can revise it.

SHRI JYOTIRMOY BOSU: There is
provision for paying compensation for loss 
o r damage to property or crop I am 
talking about the toss of profession, loss 
o f the source of livelihood of boatmen 
and fishermen. This Govcrnmeni talks 
about samajwad, socialism and thc work-
ing class. How do Government expect 
these people to feed themselves when they 
are prevented from pursuing their voca-
tion?

SHRI J. B. PATNAIK: Under the A d  
o f 1949, compensation is payable for any 
'damage to  person o r  property or inter-
ference with the rights o r privileges aris-
ing from tbe artillery practice. So, that

point is covered. The rules of compen-
sation are framed by the concerned State 
authorities The Centre has nothing to 
do with it.

f  m  W7* fe T T

srffTTFT ^nrrf^nrr ^  f ,  r*r *rr *rpf)r

f w |  1

SHRI 1 B PATNAIK It Uiffc^s from 
Slate to State.

M1K1 JYOTIRMOY BOSU. I know 
that not m a single case a fisherman or 
hoitman has been compensated by the 
district authorities The Central Govern-
ment acqunes the right to fire their coast 
guns and prevent people from pursuing 
their vocation But they pass on thc buck 
to the Stale Government when it comes 
to pa} mg compensation. How ridiculous 
it sounds! Wh\ is it that Government 
is so hesitant to give an assurance on the 
flooi of the House that those who will be 
affectcd by this artillery practice as far as 
pui suing their vocation is concerned will 
also be adequately compensated?

SHRI J. B. PATNAIK: As I tfaid, 
compensation takes care of every aspect 
of the question including the lights and 
privileges The local authority has to de-
cide how much compensation is to be 
paid. Once it is recommended to the 
Central Government, the Central Govern-
ment pa>s the compensation In all the 
cases that h’ave been brought to the notice 
of the Central Government, compensation 
has been paid. (Interruptions) .

MR. CHAIRMAN: The question is; 

"That tbe Bill, as amended, be pass* 
ed”. 

The motion wan adopted


